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 °“pitPUTY-SPEAKER:  |
 ae  é  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted,

 The

 , 1519  hrs.

 ORISSA  APPROPRIATION  BILL*,
 1973

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ४.  R.  GANESH):  I  beg  to
 move  for  leave  to  introduce  a  Bill  to
 authorise  payment  and  appropriation
 of  certain  further  sums  from  and  out
 of  the  Consolidated  Fund  of  the  State
 of  Orissa  for  the  services  of  the
 financial  year  1972-73.

 MR,  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  fur-
 ther  sums  from  and  out  of  the  Con-
 solidated  Fund  of  the  State  of
 Orissa  for  the  services  of  the
 financial  year  1972-73.”

 The  motion  was  adopted.

 SHRI  K.  R.  GANESH:  I  introduce**
 the  Bill.

 I  beg  to  move}:

 “That  the  Bill  to  authorise  pay- ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the

 Consolidated  Fund  of  the  State  of
 Orissa  for  the  services  of  the  finan-
 cial  year  1972.7
 consideration”

 73  be  taken  into
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 Taxes  (Abolition)  Bill

 MR.
 DEPUTY-SPEARER:

 The

 question
 £

 “That.  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  trom  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Orissa  for  the  services of  the  finan-

 ‘cial  year  1972-73  be  taken  into
 consideration.”

 The  motion  was  adopted.
 MR.  DEPUTY-SPEAKER:  We

 will  take  up  clause  by  clause
 consideration.

 The  question  is:

 “That  Clauses  2  and  3,  the  Sche-
 dule,  Clause  1,  the  Enacting  For-
 mula  and  the  Title  stand  part  of
 the  Bill.”

 The  motion  was  adopted.

 Clauses  2  and  3,  the  Schedule,  Clause
 1,  the  Enacting  Formula  and  the

 Title  were  added  to  the  Bill.

 SHRI  K.  R,  GANESH:  I  beg  to
 move:

 “That  the  Bill  be  passed.”

 MR.  DEPUTY-SPEAKER:
 question  is:

 That  the  Bill  be  passed.”

 The

 The  motion  was  adopted.

 15.21  hrs.

 [Sarr  K.  N.  Trwary  in  the  Chair]

 REFUGEE  RELIEF  TAXES  (ABOLI-
 TION)  BILL

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI रू.  #.  GANESH):  Sir,  I  beg
 to  move?t:

 “That  the  Bill  further  to  amend

 ‘the  Indian  Stamp  Act,  1899,  the

 *Published  in  Ga
 dated  अह.  azcte

 “Introduced:  with,

 of  India  Extraordinary  Part  Il,  ~
 Section  2,

 the  recommen  dation  ot.  the  President.
 ‘itoved

 with’  the  recommendation
 of  the.  ‘President.


